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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

SLP(C) No. 15386/ 2004

AJENDRAPRASADII NARENDRAPRASADJI PANDEY Petitioner(s)
VERSUS
SWAM K. NARAYANDASJI & ORS. Respondent ( s)

(Wth appl n(s) for exenption from filing cl/c of t he i mpugned

Judgnent , exenpti on from filing O T., perm ssion to file Vol . 11, c/ del ay
filing counter affidavit and prayer for interimrelief ))
W TH

SLP(C) Nos. 16128 and 17836/ 2004

Date: 19/04/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL
HON BLE MR JUSTI CE ARI JI T PASAYAT
HON BLE MR JUSTI CE C. K THAKKER

For Petitioner(s)

H. N. Sal ve, Sr. adv.
Sharad B. Vaki |, Sr. Adv.
P. H. Par ekh, Adv.

H. M Pari kh, Adv.
Hemang Pari kh, Adv.
Shakun Sharnmm, adv .
Meenakshi G over, adv.
. Meenakshi Roy, adv.

. S. Set h, Adv. f or

.H Parekh & Co., Advs.
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M. C. A Sundaram Sr. adv.

Ms. B.V.Desai, H M Parekh, S.K Singh,

P. K. Mal i k, Sheenam and Hi mang Par ekh, advs.
M. S. Parwanda, adv.

M 's. Mahesh Agrawal a,
Manu Kri shnan and E. C. Agrawal a, , Advs.

For Respondent (s) M. K. Parasaran, Sr. Adv.
M. K. K. Venugopal, Sr. Adv.
M. Ashok Desai, Sr. Adv.
Ms. Prashant Desai, Harin Rawal ,
M ugen, Jayashree Wad, Ashish Wad and

Ms. S. Madan and Neeraj Kumar, Advs.



K. K. Venugopal , Sr. Adv.

K. Par asar an, Sr. adv.

. Ashok H. Desai, Sr. Adv.

S. N. Shel at, adv.

Ani p Sacht hey, Adv.

H. P. Raval , Adv.

P.G Derai,M. MProhit,
E. Venu Kunmar and

Shri Niwas R. Khal ap, Advs.
H. Ahnedi , adv.

ss333353%%

UPON hearing counsel the Court made the follow ng

ORDER

M. H. N. Sal ve, | ear ned seni or counse
resunmed his argunents at 10.35 a.m and concl uded at
2.15 p. m Then M. C. A. Sundr am | ear ned seni or
counsel started his argunments and concluded at 2.40
p. m Thereafter M. S. B. Vaki |, | ear ned seni or
counsel made his submi ssi ons for ten m nut es. Then
M. K. Par asar an, | ear ned seni or counsel started his

submi ssions and was on his | egs when the Court rose
for the day. The matters remai ned part-heard.

[ SUVAN ADHWA] [ MADHU SAXENA]
COURT MASTER COURT MASTER



